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F o r m a tio n  of I sl a m ic  B loc

*201. Pandit Munishwar Datt Upa- 
dhyay: (a) Will the Prime Miiiistcr
be pleased to state whether Govern
ment are aware that attempts have 
been made by Pakistan to form Isla
mic bloc of Muslim countries?

(b) How is it likely to affect the 
interests of India in the future?

The Prime Minister (Sliri Jawahar- 
lal Nehm): (a) Certain reports 
to this effect have appeared in news
papers. Government of India have 
no other information on this subject 
apart from what has appeared in the 
newspapers. It appears that the 
Prime Minister of Pakistan issued in
vitations to the Prime Ministers of 
twelve other countries to attend a 
conference in Karachi for discussing 
matters of common interest. It was 
intended to hold the conference on the 
15th April, 1952 but this was post
poned indefinitely.

(b) Since no conference has taken 
place, this question does not arise.

Pandit Munishwar Datt Upadhyay:
Is the Government aware as to what 
was the object with which this Con
ference was being convened?

Mr. Speaker: How can the Govern
ment of India know their object.

Shri N. C. Chatterjee: Has the Prime 
Minister any information as to how 
many of the parties or countries that 
were invited, actually accented or 
agreed to attend the Conference?

Shri Jawaharlaf Nehru: I am afraid 
I could not give any precise informa
tion imm^iately. But, so far as we 
know, some countries did no  ̂ accept it.

Shri K. K. Basu: Will the Prime 
Minister state whether this conference 
was engineered by the machinations of 
the Anglo-American bloc......

Mr. Speaker: Order, order. He has 
spoiled the question by putting adjec
tives that are iinnecessary. Next 
question.

S uez  C anal

*202. Pandit Munishwar Datt 
Upadhyay: (a) Will the Prime Minister
be pleased to state whether there is 
any attempt to internationalise the 
Suez Canal?

(b) How does it affect the interests 
of India?

The Prime Minister (Shri Jawaharlal 
Nehru): (a) Government have no in
formation about any such attempt.

(b) Does not arise.

Pandit Munishwar Datt Upadhyay:
What is the management under which 
the Suez Canal is working at present?

Shri Jawaharlal Nehru: It is a His
torical question and one may have to 
go into past history. I am perfectly 
prepared to do that; but it will take 
some time. It is more or less under 
British management today. Of course, 
under international conventions, various 
parties are connected with that. But, 
since the First World War, I think, the 
rights which the Grovemment of 
Turkey had devolved on the British 
and since then the British Grovemment 
has been the dominating factor there.

C anal W ater  D ispu te

*203. Gianl G. S. Musaflr: WiU 
the Prime Minister be pleased to- 
state the stage at which the Indo-Pak- 
istan Canal Dispute is at present?

The Parliamentary Secretary to the 
Prime Minister (Shri Satish Chandra):
The Canal Water Dispute is still under 
correspondence between the Govern
ment of India and Pakistan.

-  ^

[Giani G. S. Musafir: By what time 
is it expected to be settled?]

i »

[Shri Satish Chandra: This is diffi
cult to say.]

c r '  ;  ̂ ^
^  <~Sj

. - a * *

[Giani G. S. Musafo: How manjr 
meetings have been held so far?]
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[Shri Satish Chandra: Meetings are 
stm  being held.]

M aintenance  A l lo w a n c e

♦204. Giani G. S. Musafir: WiU the
Minister of Rehabilitation be pleased 
to state:

(a) the number of recipients of 
maintenance allowance at present;

(b) the amount of annual mainte
nance allowance disbursed from the 
time of the acceptance of the scheme 
up-to-date;

(c) the nimiber of persons whose 
.allowances have been discontinued; 
^ d

(d) the reasons for such discontinu
ance?

The Minister of Rehabilitation (Shri 
JL P. Jain): (a) 16,221.

(b) 1949-50—Rs. 10,336/2/-.
1950-51—Rs. 1^,22,618/5/-.
1951-52—Rs. 30,11,819/14/-.
(c) 236.
(d) The maintenance allowance has 

had to be discontinued in these cases 
for one or the other of the following 
reasons:—

(i) Death of the grantee.
(ii) The grantee had no urban im

movable property in West Pakistan.
(iii) He has had other rehabiUtation 

benefits such as, allotment of land, loan 
-etc.

(iv) He was in receipt of pension 
which exceeded the amount of main
tenance allowance admissible under the 
Tules.

(v) The grantee had other sources 
of income or was being supported by 
liis earning sons.

(vi) The grantees’ whereabouts were 
not known.

[Giani G. S. Musafir: Was the Gov-- 
emment’s proposal for increasing these 
allowances dropped afterwards?]

irrwiT ^TT fts 5  ̂ ^  ^  ^fl 
ferr »rqT t  I

[Shri A. P. Jain: The hon. Member 
must be knowing that the same have 
already been increased.]

[Giani G. S. Musafir: To what 
extent?]

^  ^o  qto ^

i arsr f  %

[Shri A. P. Jain: Previously the
maximum amount used to be Rs. 50; 
now it has been increased to Rs. 100.!

20^*’* Speaker: Mr. Deshpande. No.

Shri N. C. Chatterlee: This hon. 
Member has been arrested this mom- mg and..........

.Mr. Speaker: The hon. Member has
sent. I shall take up that matter when 
It comes I am at present caUing only 
the question. * &

Shri N. C. Chatterjee: He is not
present.

Mr. Speaker: I know he is not 
present. Still, I must call.

Next question. Shri Krishna...’.......

Shri G. B. Khedkar: I request, Sir, 
that I may be permitted to put* this 
question on behalf of Mr. Krishna.

Mr. Speaker: Has the hon. Member 
got any written authority?

Shri G. B. Khedkar: No; I am in
terested in the question.

Mr. Speaker: No; that is not proper. 
He must have authority. Next question.




